
(Under Regulation 6 of the

T'ORM A
Pti st-lc ANNott l'lcEM ENT

Insolvency and Bankruptcy Board of India (tnsolvency Resolution Process lbr

Corporate Persons) Regulations. 201 6)

FOR THE ATTENTION OF THE CREDITORS OF P&O-A'CJIVE PLAST PRIVATE LIMITED

Relevant Forms and W"n tinX, t',ttps://ibbi'gov. in/home/downloads

Details of authorized representatives Physical Address: l67Oll20. Shanti Nagar. Tri-

are available at: Nagar. Delhi- I 10035

Tribrral has ordered the commencement ;f a 
"otpotaCT*tu"ncY

14. 10.2019.

(a)
(b)

Notice is t,e.refy giren that the National Company Law

resolution pro..it of th. Ptou.tive Plast Private Limited on

The creditors of proactive plast private Linrited are hereby called upon to submit their claims with proof on or before l3'll'2019

to the interim resolution professional at the address mentioned against entry No' l0'

The financial creditors shall submit their claims with proof by electronic r.neans only. All other creditors rrray'submit the clainls

with proof in person, by post or b5' electronic means'

A financial creditor belonging to a class. as listed against the entry No. 12, shall indicate its choice of authorised representative

frorn among the three insolvency prof'essionals listed-against entry No.l3 to act as authorised representative of the class ( N'A)' in

Forrn CA.

Sutrmission of false or misleading proofs of claim shall attract penalties.

Narne and Signature of Interim Resolution Professional

Date and Place: 0l/1 112019 and New Delht

RBlnveNr PlRttctrt l'Rs
PTiCI,qCTIV E PLAST PRIVATE LIM ITED

let. "f 
m."tP"t"tt"" "fArth-ity 

"rd"" 
*hi"h corporate debtor is incorporated Registrar of ComPanies- Delhi

u25203DL2005 PTC I 3 s I 94Corporate ldentitY No. / Limited Liability
Identification No. of corporate debtor

W{6, GROUND FLOOR, RIGHT SIDE GREATER

KAILASH-Il NEW DELHI East Delhi DL 1L0019 lN
@ed office and princiPal office (if
any) of corporate debtor

Insolvency commellcetrent date

debtor

in respect of corPorate r +. r[ZO t9 (Order received on 3 I . 10.2019)

10.04.2020Estimated date of ilosure of insolvencY resolution

Rakesh Kumar.lain
Regd No: lBIll/ lP,\-001/lP-P0129112018'

Mr"-rd *g"iration number of the insolvency

professional actlng as interim resolution professional

1203/81.T Floo-, Shanti Nagar, Tri-Nagar, New

Delhi- I 10035

rake sh.i ai nca@red i ffmai l.com

I 6?0/120. Sh*ti Nagar, Tri-Nagar, Delhi- I 10035

iprakeshJ 1@gmail.com

ffi1 s1 the interim resolution

professional, as registered with the Board

Add*t. 
""d 

.-*"il t"t" Jsed for correspondence witlt

the interirn resolution prol'essional

I 3.1 I .2019Last date for submission of claims

ClaG "f .*d,t"*. if any' under clause (b) of sub-

section (64) of sectiotr 2 I' ascertaiued by the interinr

N"*"t "f 
Insolvency Professionals identified to act as

Authorised Representative of creditors in a class (Three

names for each class

,-\?
fitMl'*

rue

I Name of corporate debtor

2.

3.

4.

5.

6.

1

9.

10.

ll
12.

13.

I '4


